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SHRIMAT!I RAM DULARI SINHA :
Sir, the raids conducted during the last
one-and.-a-half years wgre on 48 occasions
and 96 trucks found indulging in illegal
quarrying/removal of minerals were inter-
cepted. A sum of Rs 1,853,600 was reco-
vered from the trucko wners as composi-
tion fee. In addition, a sum of Rs. 13,09,
142 was imposcd as price of minerals and
royalty.

Sir, the raids were conduc'ed by the
Lt. Governor himsell on 22nd and 23rd
February 1987

SHRI SRIBALLAY PANIGRAHI :
Sir, my question was this. In fact, |
wanted to know when did this illegal
mining come to th: notice of the Govern-
ment for the first time. It is very impor-
tant. Th= raids were conducted only one
month before. But it is a serious matter
because under the nose of the Gove nment
in Delhi itself illegal mining is continuing.
That is why | want to know from the
hon. Minister when was the first occasion
or when did they know it for the first
time and what acticn they took against
illegal mining in Delhi, what action has
been taken against the people who are
engagcd in such illogal mining, how
many reopie were encaged in such illega!
miniog and whether licence has been given
to some of the p:ople for proper tining
etc.

SHRIMATI RAM DULAR/! SINHA
Sir these mines are mir.or mines and prior
to 1975, Deslhi min+s were used to be
mined by private owncrs through cont-
ractors and they were mining them.
After 1975 when the illegal minng was
detected, on the advice of the Union
Labour Ministry, the work was entrusted
to the Delhi Staie Industrial Develop-
ment Corporation. But it was scen that
they also did not cope with the situation
and they were also mining through the
contractors. So. in 1983, there were some
accidents. And then again, the Union
Labour Ministry came to our rescue.
They set up one enquiry committee
headed by Mr. Deshpande and some
recommendations were made. Afterwards,
the leasc was taken from the Delhi State
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Industrial Development Corporation and
given to Delhi Mineral Development
Corporation. From June, 1985 onwards,
no accident has occurrcd so far and now
there is no contract !abour there It is
departmentally mined through the Delhi
State Mireral Develorment Corporation.

SHRI SRIBALLAY PANIGRAH!:
There is & material diffcrence in what she
said, ..

Mr. SPEAKLER : Shri Ananta Prasad
Sethi.

SHRI ANANTA PRASAD SETHI :
As th's question relates 1o illegal mining,
[ wou'd like to knew whether the Gov-
ernment has any informaticn regarding
itlegal mires in Balua mincs in the disirict
nf Keonjhar 1n Orissa where chrome metal
deposits are available  As yoo know,
chrome is a very rare mctal not only in
India but also in the world. There is a
lot of illegal mining going on and iabour-
ers are being harasced like anvthirg and
they are hilled instde the miner. | would
like to know whether the Government
have any information regardiryg this and
whether the Government will  inquire
about the illegal mincs there. If thete
is any information with the Gosernment,
whether thev have taken any action to
stop this illegal mining.

SHRIMATI RAM DUL ARI SINHA :
Sir, this question does not arire as the
mamn  Question only relates to Delhs
PUati minee But as regards curbing of
Hogal mining we have taken many steps.
Only last year, we have amended the
Mines and M:iaeral Development (Regul-
ations) Act and according to that it Is
sugpested that a stringent puniahment will

be given to those who are doing illegal
mining.

Issue of guldclines for Town and Country
Planslag

*350 SHRI SHANTARAM NAIK :
Will the Minister of URBAN DEVELOP.
MENT be pleased to state :

(a) the number of States and Unien
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Territories which have enacted Town and
Country Planning Acts;

(b) whether a comparative study of
these legislations has been made by Union
Government ;

(c) the States and Union Territories
which have prepared land use pians, com-
prehensive development plans and outhnes
development plans; and

(d) whether Government have made
8 study of thesc plans 50 as 1o issue
guidelines to  States and UTs in the
matter ?

THE MINISTFR OF STATE IN
THE MINISTRY OF URBAN DFVE.
LOPMENT (SHRI DALBIR SINGH) :
(a) to (d) A statement is given below,

Siatement

(a) Al States except Arunachal Pra-
desh and Mizoram have enacted Town &
Country Planning Acts. In the case of
Union Territor es, all Upton Terntocics
ex-ept | akshwadeep and Andaman &
Nicobar Islands have Town and Country
Planning Acts on theit statuts books.

(by The lown Planmng Acts of the
various States and Union Terntories are
constantly being reviewed by the Town
and Couniry Planming Orgamisation  The
model Regiona! and Tewn Planning and
Development Law formu'ated by the
Town and Country Piannming Organisation
was forwarded to the Governments or
States and Union Territories for adoption
with suitable changes to meci their res.
pective requirements.

(¢) A number of States and Union
Territoriea haive prepared land uses p'an,
comprehensive development plans and oul-
line development plans as per the provi-
sions of their respective Acts,

(d) Yes, Sir. These plans are studied
as and when they are referred to the
Government and comments are offered
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thereon. The Mode! Regional and Town
Planning and Development Law prepa‘ed
by the Government which is in the pature
ol gu‘delines has been commended to the
States Governments and Union Territories
for enacting comprehensive town plann-
ing legislation as also preparation of
land use plans, comprchensive develop-
ment plans and outline development
plans.

SHRI SHANTARAM NAIK : Sir,
under the Town and Country Planping
Act, there are varicus zones such as agri.
cultural zone, industiial zone, residen-
tial zone etc. Now, as cil.es are growing,
we find that agricultural zones are lying
very close to ¢ities. as a result of which
we cannot bui'd houses very close to the
ciies in spite of the fact that there s
A need to that ¢flect 1 would Like to
know whether the Government have issucd
any guidelines to the Stats Governments
and Union Territory Administrations
with respect 1o chalking out or showing
in the vanious plans agnicultural zones,
industrial z0nes, residennal  zones
ctc, and«f so, what are those gude-
lines 7

[ Transiation;

SHRI DALBIR SINGH : Mr. Spea-
ker, Sir, in regard to the Qquestion asked
by the hon. Member, [ want to submit
that for the tirst ume during the 3rd Five
Year Plan, Rs S 5 crores were allocated
and atout 578 town and country plans
were prepared in all the Stages. As
stated by the Member, the Government
passed the Town and Country Planning
Act to determine iesidential and green
zones and other matiers connected there-
with. The Model Regional and Town
Planning and Development LLaw has been
prepared by the Government and s in
the nature of a guideline for the State
Governments and instructiors are issued
as and when required. Besides, the
Ministers of the concerned departments
hold confercnces every year in which the
requirements of the States and the Union
Territories are reviewed from time to time
and guidelines are constantly issued to
meet their requirements.
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[English]

SHRI SHANTARAM NAIK : As
far as Part ‘C’ of my question is concer-
ned, simply the names of the States and
the Union Territories which have prepared
the land use plans are to be given. On
the contrary wbat has been stated here is
the number of the States and the Union
Territorics which have made comprehean.-
sive development plans. No names have
been given of the States.

My next gquestion is, as the Prime
Minister rightly laid stress on housing
problem in the present plan, whether 1n
the light of that stress are you going to
issue any further special guidelines for
States and Union Territories with respect
to maintaining of various zones.

[ Translation)

SHRI DALBIR SINGH : Mr Spea-
ker, Sir. constant attention has been paid
in this regard. According'y. the Charles
Kore2 Commission has been coanstituted
by the hon. Prime Minister and its inte-
rim report has also been submitted. And
as has been stated in the Current Hudget,
an Urban Housing Bank will be set up
which will be our bank, and we are keen
to pay attentiin Lo 1t in 3 big way, spe-
cially in view of the year 1987 which is
the International Year of Shelter. So far
as the P anming Commission is concerned,
the State Governmenils have been given
directions from (ime to time and we want
that every town and city whether large
or small should be well.planned and peo-
ple should be provided with all facilities
and the nccessary infrastruture should be
developed. We are paying attention in

this regard.
[English]

SHRI SRIKANTA DATTA NARASI.
MHARAJA WADIYAR : Just now
the hon. Minister of Urban develop-
ment mentioped that a model
plan for Town and Country Planoing 1s
prepared. [ would like to know how
many States have foliowed the mode! pre.
pared by the Urban Development Autho-
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rities in respect of implementing the Town
and Country planniog Act in various
States and Union Territories, In the event
of the States having not followed the
mode! plan, I would like 10 know from
the hon. Minister if he plans to see that
uniform system of Town and Country
Planoing Act will be implemented.

[ Translation’

SHRI DALBIR SINGH : We have
sent the guidelinzs envisaged in the law to
every State. The State Governments are
kcen to have planned towns, whether tbe
tlowns are large or small.

So far as the Central Sector is conc ¢-
ned, we have the 1.D.M.T. Scheme under
wh'ch we have covered thuse towns which
have a population of one lakh or less
Many State Governments have followed
it. The list thereof s available with us
If the hon Member wants, we can give
tt to him * Some of the States have adop-
ted it and some have formulated the'r own
proposals Every State is prepaced 1o
follow our guidelines and we also review
it from time 0o time | have already
meationed that the Ministers of the State
Governments and representatives of the
Union Territories approach  us and dis.
cuss the matter with our Ministry 1n order
to bring about suitable changes 1n the
law  accordirg to their priorites and
requirements.

"Englith)

DR. DATTA SAMANT : Thas:
guidelines regarding town planning are
not followed by the States and by the
Corporations.  There 18 lot of inflex of
the poor people into the cities and corpo-
rations. | have seen in HBombay in the
last two ycars since the Shiv Sepa Corpo-
ration has come, more than 700 (racis
which are reserved for poor people ot
public housing or for gardens are just
trapped by  the Corporation
end given 10 the vested inierests. Even
some of the State Governmeant people ere
also behaving like that. My wor-
kers and poor people arc
not getting the houses and, therefore, |
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am asking the Government a categorical
cal question as to whether instead of
these guidelines in cities itke Bomoay and
all other big cities in the country, the
reservations of the poor housing for the
workers etc. will be strictly made and
whether the Central Government 1s goiog
to enact such legislation that such places
or reservations of the land should be
sgrictly done by the State Goveramcnt
and it should be given to the low income.-
group people. Otherwise, what is hapen-
ing o all the cities espccrally in Bombay
is that all land is sold t0 pnvate buiders
for big hotcls and to the vested inserests,
All my workcrs and poor people are dr.
ven out from the citics. If the Govern-
meat is having such law for the poor peo-
ple. then they should reserve this land
strictly and it the Central Goverament
enact this Act.

[Translation)

SHRI DALBIR SINGH ;' Mr. Spea-
ker. Sir. | domot agrce with what the
hon. Member has s8id hecause the State
Goveroments are following the guidelines
provided by us. So lar as the poor aic
concerned, we are constanly paying atlen-
tion to them. Astit i+ our Hopn, Prime
Minister has allccited Ry 100 crores for
Bo nbay. Accordingly, we arc praying
full auvention to the development of the
slum arcas of Bombay | will pever be
prepared 1o agree that the Siate Govern-
ments arec not paying atlention (o the
Scheduled Castes. Scheduled Tribes and
other economically backaard sections.
In this connection, we are constantly pay-
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ing attention to the proposals which have

been sent to us by ithe Goveroment of
Mabarashira.

[English/
Bonded Labour
£l
*151 SHRI M. RAGHUMA
REDDY :

SHRI MANIK REDDY

Will the Minister 0/ LABOUR be plea-
sed 1o state :

(a) whether annual targets have been
fixed for all the State Governments for
rchabilitation of bonded labour in tbeir
respective States;

(b) if s0, the details of programme
monitored every month;

(¢) thc funds allocated by the States
anoually for the purpose; and

(d) the assistance given by Union
Government to the States annually,
if any ?

THE MINISTER OF STATE OF
THE MINISTRY OF LABOUR (SHRI
P. A. SANGMA): (a) Yes, Sir.

(brto (d) A
below.

slatement  is  given





